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Petition under section 79 (1) (b) and (f) and other applicable
provisions of the Electricity Act, 2003 and regulations of the Central
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Record of Proceedings

Learned senior counsel for the respondent, MSEDCL requested the Commission
to adjourn the matter for one week to place on record the additional facts with regard to
maintainability of the petition. Request made by learned senior counsel was allowed by

the Commission.

2. The petition shall be listed for hearing on 6.3.2014 at 2.30 P.M.

By order of the Commission

Sd/-

(T. Rout)
Chief (Law)
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